2 Sir,'.

No. A-11016/01/2019-CLS-1I
Government of India
Ministry of Labour & Employment

R K

. Shram Shakti Bhawan, Rafi Marg,
New Delhi, Dated 23.01.2019

To, L e Mg

: A e B
The Registrar General, - }t\ “u 0p€ o>

All High Courts.

Sub: Filling up the post ;'Sfﬂ:‘___[?_res'iding_:\.ﬁOfiﬁcer of Central Government

“Industrial Tribunal-cum-Laboutr Court, Ahmedabad, Lucknow, New
* -pelhi-I-and Chandigarh-1I.

165 I am directed to say that it is proposed to fill up the posts of Presiding Officer

é\l{}_\tﬁ

of Central Government Industrial Tribunal-cum-Labour Court (CGIT-cum-LC) one
each at Ahmedabad, Lucknow, New Delhi-I and Chandigarh-I in accordance with

the provisions contained in Sections 7 & 7A of the Industrial Disputes Act, 1947

_:__(r,__eleyant extract of the Act placed at Annexure-I). According to these provisions,
“the post-of Presiding Officer of CGIT-cum-LC is to be filled by a judicial officer:-

0] who is, or has been, a Judge of a High Court; or
(i)  who has, for a period of not less than three years, been a District
Judge or an Additional District Judge.

2: The term of office of the Presiding Officer shall be for a period of 5 years or
up to the age of 65 years, whichever is earlier. The other terms and conditions of
appointment to the post of Presiding Officer will be as per prescribed in “The
Presiding Officers of the Labour Court, Industrial Tribunal and National Tribunal
(Salaries, ~ Allowances and other Terms and Conditions of  Service)
RuIe,2015“(Annexure—II).

3 The scales of pay attached to the post of Presiding Officer of CGIT-cum-LC
are as follows:

(i) Distt. Judge(Entry Level) - - Rs. 51,550—1230-58,930-1380-63,070/-
(ii) Distt. Judge(Selection Grade)- R5.57,700—1230~58,930-1380-6?,210—1540-70,290/-
(iii) Distt. Judge(Super time Scale)- Rs. 70,290-1540-76,450/-

4, The terms & conditions of service of the Presiding Officers as per above
provisions will be subject to outcome of WP(C) No. 279/2017 pending before Hon'ble
Supreme Court of India.
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5 It is requested that this Circular may be given wide publicity and names of
judicial officers, who fulfill the eligibility conditions and are willing to be appointed
as Presiding Officer of CGIT-cum-LC at Ahmedabad, Lucknow, New Delhi-I and
Chandigarh-I, may please be furnished so as to reach this Ministry within a period of
. forty five (45) days from the date of issue of this circular. G
" The Bio-Data of each officer may be furnished in the proforma placed at Annexure-

III, IV & V to be filed by the concerned officer and to_be attested by the
concerned Registrar General.

6. . It may be noted that the applications with complete proforma (Annexure-II1,
[V & V) received on or before the stipulated date will only be considered.

Yours fgithfully,
Q_(f i;\mn |

~ (Ajay Malik)
Under Secretary to the Government of India

Copy to:

i 2 Ministry of Law and Justice, Department of Justice, Jaisalmer House, New
Delhi with the request names of Judicial Officers who are eligible and willing
to be appointed to the post of the Presiding Officer of the CGIT-cum-LC at

Ahmedabad, Lucknow, New Delhi-I and Chandigarh-I may kindly be
forwarded to this Ministry.

2 Director, NIC with the request to upload the circular on Ministry’s website

RAJASTHAN HIGH COURT, JODHPUR
No./RSJ/Estt.A(ii)/04/1996/ 1326 Date : 05.01.2019

Copy forwarded to following for information and necessary
action:-

1 Hon’ble sitting Judges of RHC, Jodhpur through their PS ‘

2. Registrar (Admn.), RHCB, Jaipur with the request tq circulate it
amongst all the Hon’ble Judges sitting at RHCB, Jaipur through
their P.S. :

3.  Hon’ble Judges who have retired in January’2017 and
thereafter. :

4. All the Judicial Officers including officers posted on deputation
in various district/Registry in District Judge Cadre, who are

oing to retire on or before 31.1 2.201?. | : |

9. gléoUrt Officer, RHC, Jodhpur/RHCB, Jaipur with the direction to
affix it on the notice board. _ .

6. Computer Cell, RHC, Jodhpur to upload it on website of
Rajasthan High Court and E-mail to retired Hon’ble Judges.

A L 6;:;_2;\3 _
Registrar (Admn.)
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specitied in the Second Schedule and for performing such other functions as may be assigned o them
under this Act.
(2) A Labour Court shall consist of one person only to be appointed by the approprine Goverrmant,
(1) A persan shall not be gualified for appointment as the presiding officer of o Fabour Tourt.
Tleed he s, or has been, a Judge ot High Court: ur
{#) e has. for a period of not less than three years, been a District Judge or an Additional District
Judge: or
% @ & W " ]
T(eh] he has held any judicial office in India for not less than seven years: or
_ [{e}] he has been the presiding officer of a Labour Court constituted under any Provineial Actor
State Act tor not less than five years.
109 he is or has been & Deputy Chiel Labour Commissianer (Central) or Joint € ommissioner of
the State Labour Department. having a degree in law and at least seven years' expericnce i the labour

department including three vears of experience as Conciliation Officer:

Provicded thar no such Deputy Chiel Labowr Commussioner or Joint Labour Commissioner shall be appoiied

ks he resigns from the service of the Central Government or State Government. as the case may be, betons I
appointed as the presiding officer: or

() he is an officer of Indian Legal Scervice in Grade 11 with theee years expericnee in the wrade |

7A. Tribunals (/) The appropriate Government may, by notification in the Official Crzette,

constitule one or more Industrial Tribunals for the adjudication of industrial disputes refating 1o any

matter, whether specified in the Second Schedule or the Third Sehedule "fand for performing such othe

functions as may be assigned to them under this Act|

“104.4) The Industrial Tribunal constituted by the Central Government under sub-section 4] <f

exercise. on and from the commencement of Part NIV of Chapter VI ol the b

(7 ol 2017, the jurisdiction. powers and authority conlerred on the Tribunal rels

the Employees’ Provident Funds and Miscellancous Provisions Act. 1952 (19 of 11

{2y A Tribunal shall consist of one person only to be appeinted by the appropriate Government.

(31 A person shall not be qualified for appointment as the presiding officer ofa Tribunal tnless

(er) he is, or has been, a Judge ol a High Court. or
[(crar) he has, for a period of not less than three years. been a District Judge or an Addibonad
“District Judge; T

“1tA) he is or has been a Deputy Chief Labour € ommissioner (Central) o Joint Commissionier of the

State Labour Department.. having a degree in law and al least seven years experience i the fabour
department including three years of experience as Conciliativon Ofheer:

Provided that no such Deputy Chief Labour Commissioner ar Joint Labour Commissioner <hall

be appointed unless he resigns from the service of the Central Government or State Geverpmenl, us the

case may be, before being appointed as the presiding officer: or
|

() he is an officer of Indian Lewal Service in Grade [ with three vears’ experience i the prids

Ins, iy At 36 ol 1ed s, 3pwee D 18- 12-1904),

Clawse (o) onttled by Act 46 ol 19825, 3 wee (0 21-8-1984)

Claases Lt and 00 resletiered as () and (e] respectivehe by Act 36 o 1904 5. Iiwe IE9-12-190:0,
fns by Act 2ol 2000, ¢ 4 fwe B 13-0-2010)
s, b Act o of 1982 504 taee £ 2 1-8-1984)

. lns by Act 7ol M7 5 138 (w el 26-53-201 71

7 lnw by Act 36 ol 1964 5 iwe £ 18- 12-1904

S ke i e —

1y
% Phe word “or T oontted by Act dooed 1982 w1 21N TURG
U dns by Acr Mool 2000, 5 Soweel 13920103
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EXTRAORDINARY
T [I—EUE 3 SU-TUE (i)
PART IT—Section 3 Sub-section (i)
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MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION
New Delhi, the 6th April, 2015

G.S.R. 336(E).—In excercise of the powers conferred by clause (c) of sub-section(1) of Section 38 of (he
Industrial Disputes Act, 1947, the Central Government hereby makes the following rules, namely:—

1. Short title and commencement.—(1) These rules may be called the Presiding Officers of the Labour
Court, Industrial Tribunal and National Tribunal (Salaries, Allowances and other Terms and Conditions of  Service)
Rules, 2015,

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—(1) In these rules, unless the context otherwise requires,-

(a) “Act’’ means the Industrial Disputes Act, 1947 (14 of 1947);
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(b) *“Presiding Officer” means a person appointed as presiding officer under Sections 7, 7A or Section 7B
of the Act,

(2) All other words and expressions used and not defined in these rules but defined in the Act shall have
meanings respectively assigned to them in the Act.

3. Duration.—In case of appuintment on deputation of serving judges as presiding officer, the normal period
ol appointment shall be for a period of three years and in case of retired judges, the appointment shall be till the age of
63 years,

4. Salary.—(1) The Pay of the Presiding Officer of National Tribunal shall be fixed @ Rs 80,000/~ (Fixed)
per month and this shall include the deputation allowance in case of serving judges and gross pension in case of retired
Judges,

(2) The Salary of the Presiding Officer of the Labour Court or Industrial Tribunal shall be-
(i) the District Judge (Entry Level) — Rs. 51,550-1230-58,930-1380-63.070
(i1) the District Judge (Selection Grade) — Rs. 57,700-1230-58,930-1380-67,210

(iii) the District Judge (Super time Scale) — Rs, 70,290-1540-76,450
per month inclusive of gross pension, pension equivalent or other retirement benefits, il any:

Provided that in the case of an appointment of a person as a presiding officer. who has retired from Judicial
Service or as Deputy Chief Labour Commissioner (Central) or Joint Commissioner of the State Government and who
Is in receipt of or has received or has become entitled to receive any retirement benelit by way of pension, the pay of
presiding officer shall be reduced by the gross amount of Pension from the Pay so fixed.

5. Dearness Allowance.—(1) The presiding officers of National Tribunal shall receive the dearness allowance
ar the rate as admissible to the serving judges of the High Court.

(2)  The presiding officers of the Labour Court or Industrial Tribunal shall be entitled to dearness allowance ay
applicable to Group- “A” Officers of the Central Government drawing an equivalent pay from time to time
subject to the condition that relief of pension is deducted from the emolument drawn during the period ol
re-employment.

6 City Compensatory Allowance.—(1) For presiding officers of National Tribunals, the city compensatory
allowance shall be as admissible to the serving judges of High Courts.

(2)  For presiding officers of Labour Court or Industrial Tribunal, the city compensatory allowance shall be
regulated under the rules as applicable to the Group —“A” Officers of the Central Government.

7. Medical Concession.—( 1) For presiding officers of the National Tribunal. the Central Government Health
Scheme facilities shall be available at the station of posting and where the Central Goverrment Health Scheme is not in
operation, they shall be entittled to the facilities as provided in the Central Services (Medical Attendance) Rules, 1944,

(2)  For presiding officers of the Labour Court or Industrial Tribunal, the medical facilities shall be regulated
under the rules as applicable to the Group-** A” Officers of the Central Government.

8. Leave.—(1) For presiding officers of the National Tribunal, the matters relating to leave shall be as
admissible to the serving Judges of the High Courts.

(2)  For presiding officers of the Labour Court or Industrial Tribunal, the matters relating to leave shall be

regulated under the rules as applicable to the Group- “A” Officers of the Central Government.

9. House Rent Allowance.—(1) For the presiding officers of the National Tribunal, there shall be provided
rent free furnished accommodation or, as the case may be, the house rent allowance at the rate of thirty per cent of the
basic pay,

(2)  For the presiding officers of the Labour Court or Industrial Tribunal, there shall be provided the House

Rent Allowance as admissible to the Group-“A” Officers of the Central Govern ment,

10.  Travelling Allowances.—The presiding officers shall be entitled the travelling allowance as per their
entitlement on the rates at the time of their re-employment,
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11. Leave Travel Concession.—(1) For the presiding officers of the National Tribunal, the leave travel
oncession for self and family shall be as admissible to the highest grade in the Central Government.

(2) For the presiding officers of the Labour Court or Industrial Tribunal, the Leave Travel Concession
shall be regulated under the rules as applicable to re-employed person in respect of Presiding Otlicers
appointed on re-employed basis.

12. Conveyance Allowance —(1) For the presiding ofticers of the National Tribunal, there shall be provided

the cunveyahce allowance in the form of a fixed amount to be decided by the Central Government from time (o time.

(2) The presiding officers of the Labour Court or Industrial Tribunal may have an option either to have a
staff car for official purposes or use of own vehicle with a grant of seventy five litres ol petrol per

manth,

13. Transfer Travelling Allowance.—(1) The transfer ravelling allowance shall be as admissible to a
Government Servant of the highest grade from home town to headquarters for joining the National Industrial Tribunal or
Labour Court and from headquarters to home town at the end of the assignment.

(2) For the presiding officers of the Labour Court or Industrial Tribunal, the transfer travelling allowance
shall be as per Central Government rules as applicable to re-employed person in respect 0 f presiding
officers appointed on re-employed basis.

4. Contributory Provident Fund Scheme.—The presiding officers shall be entitled to join Contributory

Provident Fund Scheme as per rules during the period of re-employment.

15. Other Conditions of Service.—Matters relating to the terms and conditions of service of the Chairperson
or other Members with respect to which no express provisions has been made in these rules, shall be referred by the
Labour Court, Industrial Tribunal or National Tribunal to the Central Government for its decision, and the decision of the
Central Government thereon shall be binding.

16. Power to relax.—The Central Government have power to relax the provision of any of these rules in
respect of any class or categories of persons.

[No. Z-25025/05/2013-CLS-11]
DHEERAJ KUMAR, Ji. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi- 1 10064
and Published hy the Controller of Publications, Delhi-110054.



Annexure-III

‘CHECK-LIST OF DOCUMENTS TO BE SENT WITH THE APPLICATION

Name of the Officer:

|‘ Sl. | Document Status of |
No. enclosure of
| document
: Y -Yes
\ : N —=No
| NA — Not
Applicable

1 Copies of Annual Confidential Reports/Performance .
Appraisal Reports of the officer during the last five years l

‘ ) Vigilance clearance (if applicable) of the officer | Ravie _'i
E 3 | Integrity certificate of the officer | L =
| 4 Annexure-III - l

‘ (Proforma for Bio-Data of the Officer) ‘ |
5 Annexure-IV ' | g {

(Proforma for ACR/APAR Grading for the last five years |
of the Officer) I

(Sign and Seal of the Registrar General)



Proforma for Bio-data

Annexure-IV

(to be filled by the judicial officer concerned)

' Name (in Full)

|

Date of Birth

| Educational Qualification

Particulars of Service in brief with dates of
' each appointment held from the level of
Additional District Judge or equivalent post

(In Chronological Order)

' (Note: Experience with regard to Labour
' matters may be specifically mentioned)

" Details | Name of the last/current post

i ' Date of appointment to

respect | |ast/current post T
of last/ Date of retirement ;
current | =

post Scale of pay

held Last pay drawn

Address for communication

' Phone no. (Office) g
(Residential) =i
5 (Mobile)
E-mail address % 2
Preference for appointment (Ahmedabad L e e 1§ e e
/Lucknow/New Delhi-I/Chandigarh-I) R {175 SRR e
|
Date: Signature:
Place: Name:



Annexure-V

Proforma for abstract of ACR Gradings for the last five years of each judicial
officer to be considered for the post of Presiding Officer, Central Government
Industrial Tribunal-cum-Labour Court, Ahmedabad, Lucknow, New Delhi-I and
Chandigarh-I.

Name of the Officer:

'SI. [Year/Period |Details of | Details of |Details of
' No. Reporting Reviewing | Accepting
 Authority & | Authority & | Authority & |
Grading Grading Grading ‘
1 | |
|
B b e ol
3
“ i
|5 \
|

(Sign and Seal of the
Registrar General)





